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ORDER

PER SHRI NARENDRA PRASAD SINHA, AM:

This appeal is filed by the applicant Trust agaitise order
of the Commissioner of Income Tax (Exemption), Ahdabad (in
short ‘the CIT(E)’) dated 30.05.2022 granting prsemnal
registration to the Trust under Sectionl2A(1l)(ac)(wf the
Income Tax Act, 1961 (hereinafter referred to he ‘Act’).

2. The grounds of the appeal raised by the asseaseeas

under:

“1. On the facts and in circumstances of the casashMvell as law on the subject, the
learned Commissioner of Income Tax (Exemption)drasd in issuing Form
10AC w.e.f. A.Y. 2023- 24 instead of A.Y. 2022-23.
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2. On the facts and in circumstances of the cases Mell as law on the subject, the
learned Commissioner of Income Tax (Exemption)enaesd in not considering
that due date for filing of Form 10A for A.Y. 2022was extended till 30.09.2023
as per circular 06/2023.

3. On the facts and in circumstances of the cases Mell as law on the subject, the
learned Commissioner of Income Tax (Exemption)engesd in not considering
that application was filed under sub-clause (vigettion 12A(1)(ac) of the Act
inspite of the fact that the trust was in existesicee more than last 12 years
only for the reason that portal was not allowindite the application under sub-
clause (i).

4, Alternatively, on the facts and in circumstanckthe case as well as law on the
subject, the learned Commissioner of Income Tagr(ition) has erred in not
condoning the delay.”

3. The assessee trust had filed application forvmional
registration of the Trust for A.Y. 2022-23 onward¥owever,
the Ld. CIT(E) vide the impugned order had granprdvisional
registration for A.Y. 2023-24 to 2025-26 only. Theievance of
the assessee is regarding non-granting of provislioagistration
for A.Y. 2022-23. In the course of hearing, the AR submitted
that the matter was covered by the recent CBDT dac No.
07/2024 dated 07 April, 2024 whereby time for making
application has been extended till 30.06.2024 aheérefore, he
requested for permission for withdrawal of this apph A copy
of the letter dated 18.06.2024 requesting for wrdhwal of appeal

IS reproduced:

“With regard to above subjects and reference, kindbte that the
issue under consideration was pertaining to condwoa of delay in
filing of application of registration u/s 12A of ¢hAct. Considering that
the matter is covered by the recent CBDT Circulaf/2024 dated 07
April, 2024 extending the time for making applicatitill 30.06.2024, we
request the Honourable Bench to grant permissiom Wwithdrawal of
appeal.”

4. We have considered the request of the assesEee.CBDT
vide Circular No. 07/2024 dated O7April, 2024 has clarified
that if any existing trust who had failed to filefn No.10A for
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A.Y. 2022-23 within due date as extended by the BOircular
N0.6/2023 dated 24.05.2023 and subsequently applied
provisional registration as a new trust and hasnreed Form No.
10AC, it can avail the option to surrender the skodm No.10AC
and apply for registration for A.Y. 2022-23 as axiging trust
in Form No. 10A within the extended time i.e. 30.D624. Thus,
this Circular is squarely applicable to the facfdloe present case
and the assessee is eligible to file a fresh ForanlGA for A.Y.
2022-23 within the extended time of 30.06.2024. viaw of the
extension of time limit by the CBDT, the presentpapl has
become infructuous. We, therefore, accede to drpuest of the

assessee for withdrawal of this appeal.

5. In the result, appeal preferred by the assess@ksmissed

as withdrawn.

| This Order pronounced on 20/06/2024
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